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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

C LV. 
U7\j 

Order Cate( 17.6.2004 

Heard Shri P.C. 3isia1, learned, counsel 

(ant dfld. Shri Ashak Mohanty, learned 

Senior counsel (on whori a copy of the O.A. has 

bcafl served) ap)L'ar.ng on behalf of the K.V.S./ 

RCS))nCrits and perused the records. 

Applicant, a native of Dhanbad/Jharkhan 
is 
rescntly c )fltiflUincj as Teacher in Kendriya 

Vidyalava 

April,2Of3 

located 

. It is 

at I.N.S.,Chilika 

his case that he 

since 

is due to 



(/V 7 

t?3 	 r zy7 , Lb 

-/ 
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e f superaflflUatiOfl,Ofl 31.1.2005 andin the 

siJ :.remises, for he1Teesofl of tho 	irel.nes 

f the Kendriya Vclyslaya, he is entitled to be 

postet J= nearer to his native; for which h 

has aireedy submitted a representation under 

nnexure-/11 a:e'i 16.1.2004. In order to 

rc 5 r:ss hi 	rievsnce the ac 

the resriL :A. under ecti 

ct,1935. 

Since the applicant is going to fTce 

II 

suJcrensuseY)n-retirement on 31.1.2005; in all 

fairness he should be given a choice postin 

preferably nearer to his native. It is in ttis 

respect, the Respondents should immediately 

L-che steps to give the applicant his choice 

foscing nearer to his native; for \JhCh 

directions are hereby given to Respondents 

Responients need Co well in giving the appi 

cr0 posting by the end of Ju1 , 

''ith the above observation 

Cireotion, ;-his D.A. is disposed of. NO Costs. 

Snd copies of this orde, clonq with 

cOpies sf the 0.A.1to Respondents and free 

copies of the order be handed over to the çy 

cousl of both the sides. 

Ic: 


